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CENTRAL ELECTRICITY REGULATORY COMMISSION 
                                                         NEW DELHI 
 

Petition No.331/MP/2026 
 

Subject                 : Petition under Section 17(3) and 17(4) of the Electricity Act, 2003 
Read with Regulation 6(8) of the Central Electricity Regulatory 
Commission (Procedure, Terms and Conditions for Grant of 
Transmission Licence and other related Matters) Regulations, 
2024 and Article 15.2 of the Transmission Service Agreement 
dated 06.11.2024 seeking approval of this Hon’ble Commission 
for creating charge over the assets (Immovable & Movable), 
Licenses/Permits /Approvals, current assets and Bank Accounts 
of the Petitioner in favour of National Bank for Financing 
Infrastructure and Developments. 

 
Petitioner             :    TP Paradeep Transmission Limited (TPPTL)  
 
Respondents       :  Central Transmission Utility of India Limited (CTUIL) and Ors. 
 
Date of Hearing    : 30.7.2026 
 
Coram                  : Shri Jishnu Barua, Chairperson 
 Shri Ramesh Babu V, Member 
   Shri Harish Dudani, Member 
   Shri Ravinder Singh Dhillon, Member 
     
Parties Present     :  Shri Venkatesh, Advocate, TPPTL 
   Shri Siddharth Nigotia, Advocate, TPPTL 
   Ms. Ananya Dutta, Advocate, TPPTL 
    
          Record of Proceedings 
 
 The learned counsel submitted that the present Petition has been filed seeking 
approval for creating a charge over the assets of the Petitioner’s Project to avail the 
financial facility in terms and conditions of the Facility Agreement dated 1.8.2025, 
executed with National Bank for Financing Infrastructure and Developments (NBFID), 
i.e., lender. The learned counsel also submitted that in terms of the above Facility 
Agreement, the Petitioner is required to obtain the approval of the Commission in 
relation to the creation of security interest within nine months from the initial 
disbursement date. 
 
2. After hearing the learned counsel for the Petitioner, the Commission directed 
as under: 
 

(a)  Admit and issue notice to the Respondents. 
 
(b)  The Respondents to file their replies, if any, within three weeks with a copy to 
the Petitioner, who may file its rejoinders, if any, within two weeks thereafter. 
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3. The Petition will be listed for hearing on 15.9.2026. 
 
                   By order of the Commission 

Sd/- 
   (T.D. Pant) 

Joint Chief (Law) 
 
 


